A543
Mininers apainst Central
Home Minister (C.A.)

Mr, Speaker: Come to the question.

Shri Jyotirmoy Basu: I am coming
tn the question,

Mr. Jyoti Basu has said that he is
making things difficult for them to run
the Government in West Bengal. This
is a wvery serious allegation. May I
know from the Home Minister whether
he discussed the item in the Zonal
Council which was not in the agenda
and, if o, under what guthority he
discussed that and whether he had
discussed that with the Chief Minister
before the meeting of the Council was
held.

Shri ¥. B. Chavan: I think, I have
answered all these questions, When
this question was discussed on the floor
of the House, I had said that I had
the authority to refer to this matter
under Secions 20 and 21 of the States
Reorganisation Act, I had mentioned
that thing. Certainly, it was my duty
to refer to this matter as I was there to
onnsider certain questions which were
enmmon to the interests of both the
State Government and the Centre.

Shri Jyotirmey Basu: Was it on the
agenda?

8hri Y. B. Chavan: There is al-
ways an item on the agenda “Any
other matter with the consent of the
Chairman” and I was the Chairman
of that meeting,

8hrl Jyo Basu: My question
hag not been answered. Was it in the
agenda?

Mr. Speaker: That is what he has
answered. He said that he was the
Chairman, the person, who prepared
the agenda for the meeting and so he
referreg to that matter.

Bhrl Jyotirmoy Basu: In that case.
it wes done with the consent of the
big monopolists {Interruption)

Shrl 8§, 8, Kotharli (Mandasour): In
the federal structure of Government
that we have, it is the duty of the
Home Minister at the Centre to
ensure that no impediments are
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pPlaced in the fleild of proper
functioning of the State Govern-
ments. Is it not a fact that certain
‘bureaucrats or civil servants, in gene-
ral, in the States where there are non-
Congress Governments, particularly, in
West Bengal, are obstructing the pro-
per functioning of State Governments?®
The Centre is aware of it and, pro-
bably, the Centre is also encouraging
them. What is the position about this
matter” What steps is the Minister
going to take to ensure that these
bureaucrats do not obstruct the fune-
tioning of the non-Congress State Go-
vernments?

Shrj ¥. B. Chavan: About the Centre
State relationship, it is very clear that
any relationship depends upon g dia-
logue between the parties concerned.
Really speaking, what 1 was trying te
do was Lo carry on a dialogue. I was
giving them advice.

How can a relationship continue in
the absence of a dialogue? (Inferrup-
tion).

Shri Umanath (Pudukkottai}: Dia-
logue 1s always bothways ; you talk
only one way.

Mr, Speaker: Order, order; Papers
to be laid.

shri S. S. Kothari. My question has
not been aswered.

Mr. Speaker: Papers to be laid.
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RE: REPORTED DETENTION OF
INDIAN DIPLOMATIC PERSONNEL
IN CHINA.
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Mr. Speaker: This will be taken up
at 430 PM. Why don't you do it at

that time, We have agreed and it is
coming up at 4-30 P.M.
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Mr. Speaker: I cannot take it up
bere and now. Even if you raise it
@ow, I cannot take a decision here and
mow. If you thunk it is so important
and you convince me, I will certainly
Accept it. I have been accepting so
many things.
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Mr. Speaker; I am not prepared to
listen on the floor of the House, You
can come and see me in my chamber
angd convince me and I will revise the
decision, if necessary I am not pre-

pared to listen to him on the floor of
the House.
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The Minister of Transport and Ehip-
ping (Dr. VER.V, Rao): ] lay on the
T'able a copy of the Annual Accounts
of the Visakhapatnam Port Trust for
the year 1865-68 and the Audit Re-
port thereon under sub-section (2) of
section 103 of the Major Port Trusts
Act, 1883. [Placed in the Library. See
No. LT-865/87).
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Shri Bal Raj Madhok (South
Delhi): In this connection, I would
like to draw your attention to this.
So many matters come up. We have
all respect for your office, but we feel
that perhaps either the Secretariat or
yourself do not apply the mind
About Nuxelbari, I had given a call-
attention motion (Interruptions). No
disrespect is meant for anybody I
am just bringing it to his notice. A
call-attention motion was given by
me on Thursday ; 1 had sent a letter
saying that it was a very mmportant
matter, but nothing was done. We
expected information to come from the
Government. Instead of Government
giving the information, you have al-
lowed a discussion. We do not want a
discussion now. What was needed was
that the Government should give the
information in its possession and then
we might have a discussion.

Mr. Speaker; The hon. Member is
expressing his opinion. He js not ex-
pressing the opinion of the whole
House. We shall have to leave it at
that. This js his own personal view
and I am not interested in that,

Mr, Chagls.



